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ORDER 

D. Purkayastha, JM 

We have considered the submissions of the learned counsel 

of the applicant and we have gone through the records. We find that 

Mr. Chatterjee, learned advocate for the applicants makes a submission 

that 	the applicants may be allowed to appear in the 	test. 	But 	in 

para 	6 	of 	the 	application 	it 	is 	mentioned that 	the 	respondents 

directed 	the 	applicants 	to 	appear 	in 	the test. 	Therefore, 	the 

applicants 	may 	appear 	in 	the 	test, 	if 	they think 	it 	fit, 	without 

prejudice 	to 	their 	rights • and contention made in this application. 

M.A. is thus disposed of. 

MEMBER (A) MEMB R (J) 


